IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
ERNAKULAM BENCH

Dated the 11th October, 1993

CORAM
HON'BLE "MR R RANGARAJAN, ADMINISTRATIVE MEMBER
OA 276/93 v | :
1 €K Dharman / ,
2 KR Ravindran Nair Applicants
Mr. PB Sahasranaman o : Advacate .for
applicants
_ (Not presant)
Vs, .

1 Union of India rep. by the
Secretary, Ministry of Finance,
Central Secretariat, New Delhi.

2 Controller of Defence Accounts
(Pension), Allahabad.

3 Defence Pensign Disbursing BFFicar,
District Pension Office,
Kadavanthara, Ernakulam.

4 Defence Pension Disbursiﬁg Officer,
Rlleppay.

5 Oefence Pension Disbursing Officer,
Thrissur.,

6 Canara Bank, Kaipamangalam,
Kodungallur, Thrissur District,

7 Union of India rep. by Secretary,

Ministry of Defence, Ney Delhi . Respondents
Mic George CP Tharakan, Sr CGSC/ | ‘
Me CN Radhakrishnan, ACGSC Advocate .for

respondents 1«5

JUDGHENT
R RANGARAJAN, A.M

Applicants who ars ex-servicemen and re-employed

seek a declaration in this O,A. that they are entitled
1 ;

to adhoc and regular relisf on the ignorable part of their

military pension during the pe:iod of ﬁheir re-employment,
They also seek for ¢0nsequential behefits.

2 Respondents have not filed any reply statement so
far., Houevér,.l have hea?d the learned counszl for
respondents.‘ None was present for applicants at the time

of hearing.
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3 At the time 5r hearing, learned counsel for the
pespondents fairly éubmitted that this case c an be disposed
off.eyen though there is‘no reply statement, in the light
of the dccision in TAK 732/87 and OA 1604/92 and connected
cases.

4 WInathis Vieu4qf the matier, réspendehts are.

directed to pay to the applicants, if they are similarly
situ ated as that ofﬁapplicants in TAK 732/8? ;JQA”HEB4/92Q1,
and connected cases, the :elief on pension uith~ﬁeld.
Arrears will be remitted to t he Provident Fund Account

QF the applicang and future instélments will b§ paid as

and when they. fall due. In fhe event of the Supreme

Court confirmingithe decision in TAK 732/87, the amount

credited to the Provident Fund'uill be disbursed to them,

if they so desire. In case the order in TAK 732/87 is }

set aside, such amount received contrary to the decision

will be repaid by the applicants to the respondents,.This

-direction will be complied with within three months from

} tG"'day .

5 Application is allowed as above. No costs.

R RANGARAJAN
ADMINISTRATIVE MEMBER
11=10-1993



